
An Act further to amend'the Indian Tariff Act, 1934. 
[ISth Mamh, 19501 

B<E it enacted by 3'~rli:imenl as fol1bwa:- 
1. Shot Vt1e.-This -4ct may be called the Indian Tariff (Second Amend- 

ment). Act, 1950. 
a. Amendment of the 'Fimt Schedule, Act X X X I I  of 1 9 3 4 , I n  the First 

Schedule to the Indian Tariff Act, 1934,- 
(i) in Items Nos. 21[8), 28(15), 28(20), 40(4), 40(5), 50(3], 63(30), 63(SB), 

63\34,, 63(35), 64, 64(3), 64(4), 85(a), 67, 67jlj, 6'i(2), 68, 68(2), 60(2), 70, 
70(1), 70(4), 70(5), 70(6), 70;9), 72(12), 73(7) and 73(1.5\, in the last column 
headed "Duration of protective rates of duty", for the word, figures acd 
letters "March 81st. 1950", the word, Ggures and letters "December 31st, 
1951" shall be substituted: 

(ii) in Items Nos. 18, 28(17), 30(9), S0(10), 70(2), 70(3) and 71(7), in 
the last column headed "Duration of pratective rates of duty", for the word, 
figures and letters "March 31st, 1950", the word, figures and  letter^ 
"December 31st, 1053" shall bo substituted; 

(iii) in Item No. 72(11], in the last column headed "Duration of pro- 
tective rates of dnty", for the word, figures and letters "March 31st, 1950", 
fhe word, figures and letters "December 31&, 1953" shall be substituted; 

(121) in Iterr~s Nos. %0(5), 20(8) and 2U(9), in the last column headed 
"Duration of protective rates of duty", the word, figures and letters 
"March 31st, 1951" shall be .inserted and shall be deemed t~ have been 
inserted from the 31st ddp of hlarch, 1949; 

(u) in I tems Nos. 20C3) and 20(4), in the entry in the seconrl colrlmn, 
for Z;ne words "canned or bottled", the words "canned, bottled or otherwise 
packed" shall be substitute'd i 

(vi) in Item No. 20(8), in the entry in the second column, for the words 
"canned fruits, the following", the words "The following fruits, cai~ued or 
otherwise packed", shall be substituted; 

(vii) in I tem No. 20(9), ,in the entry in the second column, after the 
word "canned", the words "or otherwise packed" shall be inserted; 

(viii) in Item No. 7'2(13),- 
( a )  in the third column, for the word "Protective", the word 

"Revenue"' shall be substituted; and 
( b )  the entry in the last column heatled "Duration of protective 

rates of duty" shall be omitted; 
(ig) .for .Ikm .NO. 128@6), itha ,followipg Htem shall be ~ubstituted, 

namely : --1 



The following Sodium 
compounds, namely :- 

r cent. 26 r cent. 20 er cent. 
( a )  Sodium phosphates dotem. $v&- a8vdo-  

rena. 
(b )  Sodium aulphik- 
(i) of British manufacture Pro . . 

(ii) not of British manufac- . . 
ture. ! . . 

(c )  Sodium b iu lph ik-  
(i) of -British manufacture I 

(ti.) not of British manu- 
facture. I 

( d )  Sodium thoa~lphate-- 
( i )  of 13rltish manufacture 1 
lii) not of British. manu-1 

Protective 

Protective 

ProtecLive 

Protective 

British manufacture. I 

Rs.19 per cwt. 

Rs. 21-8-0 
per cwt. 

RB. 13 per 
cwt. 

Bs. 15-9-0 
per cwt. 

December 31at r 
1951. 

December 3184 
' 

1951. 

-- 

(xi) for Item No. 45, the follotving Item shall be substituted, namely : - 

(e) .Articles made of Paper 
ant1 Papier DIache ; Sta- 
tionery not otherwise SFe- 
cilied, ~ncludin* drawing 
and copy b&ks, labels, 
advertis~nz clrculf~rs. slleet 

Revenue 37t  per cent. . . . . 
ad vnlorem. 

(xi9 for Item No. 79(14), the following Item shall be substituted, 
namely : - 

or card 'ilmanars and cal- 
endars, Chratmas, Paster 
and other cards. including 
card3 In booklet forms ; In- 
elud~ng also wate  Paper. 

( b )  Slates, all sorts 
* p i  I :i% 

Revenue 379 per rent. 
ad valorem. 

. . . . 
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$ 
$ 4 
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